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NOTIFICATION UNDER INCOME TAx ACT
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI1 JA-
NARDHANA POOJARY): I beg to
lay on the Table a
copy of the Income-tax (Second

Amendment) Rules, 1982 (Hindi and
English versions) published in Noti-
fication No. S.0. 268 (E) in Gazetie
of India dated the 12th April, 1982
under section 296 of the Income-tax
Act, 1961. [Placed in Library. ..See
No. LT-3957/82.]

MR SPEAKER: Nothing will #o on
record without my permission.  Shri
Ajit Kumar Saha.

**(Interruptions)

MR, SPEAKER: Not alowed.

** (Interruptions)

WETH WA . FO Al qr=ET A |
qaq § fedr gmrRewe favg ox ==t
F | faarasg #1 AqQ HW Bl

.. (sEETT)**

st ghodm agrgd : (NaEyR)
oF T T 9§ sae fewman
a1 | MY S GAEE § AT F
§g W RE

MR SPEAKER: It is not a question
of ‘he’ or ‘you'. It is a question of a
Member. A Member is a Member,

whosoever he is.
**(Interruptions)
MR. SPEAKER:

hearsay,
allowed.

st gfchw agge ;. Feet e 3
@ wEra .. ().
g oA ¥ A fag s =

g
MR, SPEAKER.: You have my pro-
tection and full protection there is.

Don't worry.
I will protect you with full force.

I do not act om

That is finished now. Not
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12.10 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OF TEXTILE
ACTION

PROLONGED STRIKE
WORKERS IN BOMZAY AND
TAKEN BY GOVERNMENT

SHRI AJIT KUMAR SAHA (Vish-
nupur): Sir, I call the attention of
the hon. Minister of Labour to the
following matter of urgent public
importance and request that he may
make a statement thereon:—

“The serious situation arising out
of the prolonged strike of workers
in textile mills in Bombay and the
action taken by Government in this
regard.” '

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD): Sir, the
Cotton Textile Industry in Bombay
employs about 225 lakh workers in
60 mills. The industry js governed by
provisions of the Bombay Industrial
Relations Act, 1946 which recognises a
single bargaining agent as a represen-
tative union on an industry-cum-loca-
lity basis, The Rashtriya Mill Maz-
door Sangh has been recognised as
the representative union in the Cotton
Textile Mill Industry. Wages and
other benefils in the industry are regu-
lated by a subsisting agreement, en-
tered into in 1979 between the Bombay
Mill Owners Association representing
the management and the Rashtriya
Mill Mazdoor Sangh. The operation
of this agreement extends till the end
of 31st December, 1984 An agree-
ment regarding bonus for the year
1980 was reached between the Rash-
triya Mill Mazdoor Sangh and the
Bombay Mill Owners Association on
the 20th October, 1981 in consulta-
tion with the State Government.

An unrecognised union called the
Maharashtra Girni Kamgar Union
raised a demand for 20 per cent bonus

**Not recorded
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and pay increases ranging from
Rs. 250 to Rs. 400 per month and cal-
led for strike in the industry, The
Union commenced the strike in all
the 60 mills from the 18th January,
1982,

Industrial Relations in Textile
Industry in Bombay have for the last
many years been peaceful and cordial,
thanks to the bipartite agreement re-
ached between the representative
Union and the Mill Owners Associa-
tion from time to time. The Chief
Minister of Maharashtra has made it
_known that the State Government
which is the appropriate autherity in
this case, would look into the legiti-
mate demands of the workers,
through legally constituted machinery
on restoration of normalcy in the In-
dustry. The State Government has
made it clear that discussion would be
held only with the recognised union
in accordance with the provisions of
the Bombay Industrial Relations Act.

The Government of India is in
full ggreement with the State Govern-
ment that if there are legitimate de-
mands of the textile workers, they
should be resolved through the nor-
mal legal machinery. The Govern-
ment of Maharashtra have taken all
necessary steps to emsure that there
is no intimidation against any worker
who is willing to come back to work
and have also taken adequate mea-
sures to deal sternly with anti-social
elements indulging in violence or
intimidation.

SHRI AJIT KUMAR SAHA: Sir,
after reading his statement, I feel
that the Minister has .undermined the
seriousness of the situation that has
arisen due to the long drawn-out strike
in textile mills in Bombay. In the
statement he has referred to the om-
bay Industrial Relations Act of 1946.
The main demand of the workers is
the repeal of this Bombay Industrial
Relationg Act. The Minister hag said
that the State Government is doing
all the things and are taking the neces-
sary steps as if he has no responsibili-
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ty in this serlous situation. I would
like to say that the functioning of Mr.

" Bhagwat Jha Azad in this situation is

not as the Central Labour Minister he
is functioning as if he is the INTUC
Union  Minister. Despite all propa-
ganda through the All India Radio,
in Maharashtra
was very successful. The very fact
that the police had to arrest about
2,500 leaders and  activities shows how
panicky the Maharashtra Government
has become  during the bandh. In
several places the Police resorted to
lathi charge but the bandh was peace-
ful and orderly, The bandh has
shown the support- enjoyed by the
textile workers all over the State.

Press reports indicate that some-
millowners are prepared to negotiate
with the striking workers and settle
the matter but the State Government
and the stooge union, Rashtriya Mill
Mazdoor Sangh which has no follow-
ing whatsoever among the textile
workers are prevénting the negotia-
tions.

While the Government has declared
the year 1982 as the year of produc-
tivity, in the textile industry in Bom-
bay already production of goods worth
Rs, 400 crores and 2.5 million man-
days have been lost. On the one
hand the Government jg reluctant
to solve the problem and solve the
demands of the workers and on the:
other hand, they are resorting to

repressive measures against the
workeyrs.
What is the background of this

strike? 2.5 million workers of Bombay
began g strike on January 18 and al-
ready three months have passed. The
current strike is taking place after a
period of 8, years. On September 27,
1681 all Opposition {rade unions,
namely, CITU AITU, BMS and Sar-
va Sramik Sangh gave a.call for token
strike. That was very successful in
the teeth of the opposition from the
officially recognised RMMS, an affili-
ate of INTUC.
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SHRI ATAL BIHARI VAJPAYEE
(New Delhi): RMMS is not . a re-
pPresentative. Union,

12.18 hrs.

[MR, DEPUTY-SFEAKER in the Chair]

SHRI AJIT KUMAR SAHA: Sir,
what are the demands of the striking
. workers? There are only three main

demands. They are: (1) 3 wage hike
of Rs, 300 per month, inclusive of
dearness allowance, house-rent allow-
ance, travelling allowance, etc.; (2)
abolition of the temporary (badli)
workers system, which affects more
than 60,000 workers, who have not
been made permanent even after five
to ten years of service; (3) repeal of
the Bombay Industrial Relations Act
and withdrawal of recognition to the
INTUC-affiliated = RMMS  which has
always functioned as the Trojan
horse of the millowners’ assoclation
and Government in the textile fleld
for more than 30 years. Apart from
these main demands, there are other
demands, Aaprt from these demands,
the other longstanding demands are
there. They are:

(1) a complete overhaul  of  the
standards for workloads,
wages and working condi-
tions, which have remained
unchanged since 1948,

(2) annual revislon of pay-scales,

(3) restructuring of dearness
allowance, travel allowance,
medical benefits. etc.

(4) Increase in the amount of

casual leave with pay, and
serapping of the condition re-
quiring a minimum of 240

day’s attendence,

.(5) minimum bonus of 12/1-2 per
cent and so on,

Thege are all the demands of the

striking workers.
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In view of these facts as also due to
modernisation—in 1948 the total num-
ber of permanent textile workers was
2,40,000—in 1982 the number has come
down to 1,64,000. Only 9 business
groups control about 70 per cent of
the private Mills in Bombay. In
1980, for instance, the profit made by
some of those mills was s follows
after deducting some amount for the
rserve fund etc:

1. Centurian Mills Rs. 27,64 crores..

2. Standard—Mafatlal
Mills Rs. 10.2 crores,

3. Bombay Dyeing Rs. 8.97 creres,

In these mills, the millowners profits
are soaring up.

In this regard I would like to ask
only two questions. Firstly, I would
like to know  whether the Central
Government will at least call a meet-
ing of the 1leaders of the striking
unions and the millowners with a
view to findout the solution to this
long-drawn  strike?  Secondly, wil the
Government agree to hold secret bal-
lots of textile workers specially in
Bombay to decide with whom the
Government wants to negotiate?

SHRI BHAGWAT JHA AZAD: Sir.
the hon. Member started by  saying
that I had undermined the serious-
ness of the situation. It is the other
way round. We are serious about it.
We know the ‘workers are suffering.
And it is the hon. Members who have
been  instipating them, they are trying
to take advantage of their misery and
they are not allowing them to go to
their work. So, it is the other way
round, ((Interruptions) I am very
serious about it. I ~am replying to
what you have said. So. you must

have my reply also.

So 1 say that the Government has
not undermined the seriousness of the
situation. It is those hon. Members
of the political parties who have made
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political capital out of it, they want to
take advantage of it and they are not
allowing the innocent workers who are
suffering to go to  their work.  There-
fore, I say it is the other way round.
The second point that he made is
about the repeal of the Bombay Tex-
tile Workers Act. He has listed long
demands from the Weekly Bulletin of
his party and has made some subtrac-
tions and additions to those demands.
They have  not demanded  the
repeal of the Bombay Indust-
“rial Relations Act as demanded
by the C.P.M. party to which
he belong (Interruptions) which they
did. Of course you must be proud of
it. I say that the Bombay Industrial
Relations Act 1946 like many otiher
Acts are on the labour front. (Inter-
ruptions),

MR. DEPUTY-SPEAKER: You may
leave these things to the next Member,
Shri Paswan. He will put his ques-
tions. Please don’t spoil the situation.
That diverts his attention, His at-
tention gets diverted  (Interruptions)

SHRI BHAGWAT JHA AZAD: Sir,
the Bombay Industrial Relations Act
of 1946 like gny other and many other
Acts for the welfare of the labour
have been passed by the Bombay As-
sembly. Therefore, it is within their
competence to amend it or repeal it.
In the present circumstance I do not
see any reason' to do that. Now, let
us see what is the dispute and what
does the Act say. The Act recognises
a representative union under Section
14 ...,

SHRI ATAL BIHARI VAJPAYEE:
Why don’t you agree to hold a secret
ballot?

SRI BAGWAT JHA AZAD: Sir, I
would advise them to shut their
mouths and open their ears. 1 Will
explain ali these things.

SHRT ATAL BIHARI VAJPAYEE:
This js not a2 happy expression.
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SHRI BHAGWAT JHA AZAD: I
am requesting you.to give your ears.
I only say give your ears and pot your
mouths.

Sir, under Section 13 of the Bombay
Industrial Disputes Act there is pro-
vision for any trade union registered
to apply for being a representative
union. Nothing prevented or prevents
Datta Samant’'s union which was born
only on 28th December 1981 and went
on strike on 19th January, 1982 to ask
for this that they are the real ones.
They can also apply under Section 18
of Maharashtra Recognition of Trade
Union and Prevention of Unfair Prac-
tices to apply for the same for their
recognition, What I am saying is
that when the Act is there for all why
should hon. Members tell us to gct be-
yond the Act. On the one hand they
shout loudly that we are doing beyond
the Act and when we act according to
the law then they want us to throw
it away and do as they want us to
do.

Sir, I am not one who will act Le-
yond the law or beyond Parliament or
State legislature. If they have mem-
bership and strength then they should
ask...(Interruptions) what I am say-
ing is why don't they ask their own
protege Datta Samant, to aoply for it.
(Interruptions) That iy where the
shoe pinches, Sir, they should sit
down and hear me. He must hear
me. He has said so many unpleasant
things, Now why should he not listen
to me. -

What ] am saying is that because
they do not want me to stick to the
legal and the constitutional thing,
therefore, they are shouting to sub-
merge my voice.

I am talking to  you. (Interruptions)
Would Mr Vajpayee express his mind?
Would he ask me to act beyond the

Acts of Parliament and the Assem-
blies?

SHRI ATAL BIHARI VAJPAYEE:
No.

I
.
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SHRI BHAGWAT JHA AZAD:
That is right. Here is one man who
says the correct thing. This is the
position under the Bombay Industrial
Disputes Act till it is amended In
the Bombay Legislature by his party
it his Party has the majority; I don’t
know how many members the CPM
has got in the Assembly there. But
that gpart till then, I will stick to
this, Section 13 of that Act is saying
about this. You have [thea Bombay In-
dustrial Relatives Act. They say that
RMS is a representative union. Maha-
rashtra Government has said this and
said very rightly. We agree with the
Maharashtra Government that we
don't make it a prestige issue with
the workers. We know that they are
in difficulties and that is why we
appeal to them repeatedly. Maharash-
tra Government has said this. We
agree with the Maharashtra Govern-

ment, that they should withdraw the

strike, come to work and whatever
legitimate demands are there could bhe
settled by constitutional means which
are available, What is the wrong
thing there? There is nothing wrong
about it. The hon Member was say-
ing, I am an INTUC trade union
Minister. | must confees that
I am a Minister here * who
getg support and gives support
to these unions which believe in
constitutional means and constitutio-
nal working of the trade union move-
ment and who work according to the
laws of the country. INTUC has done
so on the 19th January strike, Re-
garding yesterday's strike, it has
been proved to the country that all
their combined appeals have been
negatived hy the .people. Only
INTUC’s appeal has been upheld. The
strike yesterday was a flop; the strike
on 19th was a flopo. (Interruptions) I
support the INTUC trade union mo-
vement. Let him see the Times of
India, Indian Express and all  other
pavers. the free press, for which they
stand, They have said, strike has been
flop or partial or negative. I am :uot
Baying anything new. It has been
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proved that it was flop. They were
saying that they will see that there is
complete pandh in Bombay, they will
paralyse the life etc. All that they
said, But what happened? Buses were
there on the road. Taxis were there
on the roads. Industries were there;
shops were there. All the papers by
which they stand — I also stand for
them — the free press of India, have
said that either it was a flop or it
was a partial success except one or
two committed paper here and there.

a1 @ ¥ W T g A1 an
@l | (saEgaw) UHAETS d &
a g |

AT A FEgmag g fw ...

(Interruptions)

MR DEPUTY-SPEAKER: There are
four other hon, Members. You are
not the only person.

SHRI BHAGWAT JHA AZAD: We
are not standing on any prestige
issue. We are appealing to the wor-
kers of Bombay to come to work and
that the Government will consider
the demands according to the legal
and constitutional means available.

SHRI ATAL BIHARI VAJPAYEE :
His one remark js likely to vitiate
our relationship with Afghanistan; it
is a question of friendship with a
neighbouring country. : v

WY wrrtad W WIWE &g ar
Fgrad g, e TN w4 g | fg=y

grfgd ¥ agr FgaEd g, SO
TORT wRT E |
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o wew g TIWad ¢ TR
g WIg MH N AT AT @R E ar §
T FT GHAT G |

M. wY IEHA  (TWEIGR) ¢
THE § TGl 5, FAIEHA! AT Z |

it T faamm gmam (Fenge) ¢
JUTA WgIad, ¥ 999 WHl wgreg §
REAUBRL AL L
MR DEPUTY-SPEAKER: Mr Pas-
wan, you should know that the strike

always strikes the workers and their
families. Therefore, the weifaie  of
the striking workers must be looked
after. You please concentrate on that
and see how best it is possible to
bring back all these striking workers
to their job so that their families may
not be starving. Therefore, you must
discuss on that point and draw the
attention of the Government and not

on other issues.

SHRI HARISH KUMAR GANGWAR
(Pilibhit): Sir, you kindly ask tihe
bhon. Minister to help the striking
workers, He is not serious at all

MR DEPUTY-SPEAKER: Two lakhs
of famlhes are involved.

(Interruptions)

~SHRI CHANDRAJIT YADAV

(Azamgarh): Sir, let the hon. Minis-
ter talk about the striké. He Iis
talking about the bandh only.

st T farerra QAT ({TSYR) ¢
A WERd, W #Al WERd A
Fg1 fF 98 TS0 QAT &1 "l 8
#IX g9 =1 & f5 Tow gewre &Y 99wl
N §2, IAY T TEART T8 FT
e & | ¥IA AT g, W A
AT A g owe aw o oW T
FT AAAT TG @ T2, AT W@ OF
TET GEET a9 qE | R A
: f weft Agew A A gY F@EA
vy Al 9T I fFEAT 9T & AW

g fafvw st s sfes
s F fagmt & wmfas agi 4 0%
wy ia-far &7 o & wWrE | 9w
fegrm & ot a% 400 FOT WY
FTEET GATR | WIT AT 400 FF
WY AT A g e ¥ aw e &
gt & o F=E ¥ 25 30 wyww
& | Sw® weATAr IA%T agFrat faw g,
1 WET KT FTH FUET §,
WL gH ST W fgwma e,
ar IgE W1 400 FUT WA ¥ FE
SUTT UTET B YHT B | TR wewan
FIG IJINE AT fwETAT F foaw o
LW @, FAIME SARI FIH @G
#1 ogifr &1 T & | Sar f& war
YEIEg 4 @, 2. 25 AT HAGY
I g J gEaw X g afg
T A9 & ofward #1 f § femr
S, a1 & W ®H 10 W@ N
ot 7€ gU W 3 faen £ w0 Ao
W gEaw & wwifaw g @E | afew
U TS FTATHATAZIE | TG AT
@ & fau oF famm 1 fawg a=
™ 2
TF U 9@ & ufedfae &
?-ETWE:—
“afce araTgTEa Wiww X ger
fef T 9T W #1 oY iR
SHT qgHT F19 gar faat Ay
THET F A AT AT |
o & ¢ o 9w g T
¥ d%q 9 IgiH g9 fEw
¥ o FEw g @grar 17
7z waa fFw A fear @ 7 At oW
qaTg | 9ge el wgiew agt & |
G@ﬁma@ﬂﬁmfmgswm
ST ?
mmmama tqi-'r-
g ww@t Ly
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- ofl wew Pagedt A’ © Tg O |

FHET F 1| IAH0 qeAT FO@T H
g (WTE) F o"EEAT §

st W faq@ gmam o 99 OH
BY AWTEA § OEr @ven € % ag
/I AT AHE, qfeH #R ANR
F A9 ¥ & A WE 0F SR
TG AT AT @ g | T S
am 38 & f& wegdl & 9T UE g6
g@ gt g A W & fay W 0w
FEET IOAEIAE E | T I TEAAT-
@EF fa=re Far =rfge |

gt qgEg 7 #g faar f& ag w~w
1 §gaET 2 @ w0
HTHTT T 27 97 | "I 97 F7 defaqq
I VST 7 WX ATET Wl AT
® FIT El, AT Tg FET GLHIC H
T HHAT a9 JET g AKX IR A9-
W FT F1E Ffqfaz 3 Y @ &, ar
g1 SaT g & sy 9@ &7 AT
g1 7 sasfer g fed @ g @
¥ UF FUT AN AG AX WS T
gy foafa & /8 fAue gt |

AT wERA ST e & 5 aw
I GAT ET T | T ITTT WTH
fear &7 wreT Af@U | uw Y mre

Qe QX agt & | qg E9hT FT BrET-

Mam | T qv uwm W A fewrd
TR

S qEE ®T OW®E ;TSR
uw  fear ¥ ¥y femr 8, SEer
T FifT |

‘ﬁ_mﬁnwwmm:\m
wer Maw T

(C.A.)

Al qETER 1 WA : qHEAATT
#t, oF a@ Ffe, fam oI
s Ifedr &1 W FE FX W@
g a0 &t 9z @ifvw fF Fr fa@r &
= #7? ..., (ewaww). ...

T TR fase qrEan o Ut s

g,
5
1

3 fﬂé]i”‘g('fﬁ»ﬂél g9
33 2w L% |
3{ i,

19

MR. DEPUTY-SPEAKER: What is

your suggestion to eng this strike?

st T fasra Qe - a9

w7 §? @A aF WM A Fiear

¥ f@ar o™ ¥ HUAT ASTEA @
faar oo sfewr 2 & afem
gfer Taade gl ?

T g # Fgar g R oAEr
AR A SH @I & IAGHAT AW,
nreffadr &rv fatfa fmar §
Hq 7 @ g &1 &UT
TIAT T FT ST TA GTo FIAT 4
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[# <= faara qraam]

gg 9/ a9e U ¥ "EEfEd 2 |
WY T AUHd g % qg ST g

I W E W A W AR
G FT A1 T@ A I9E g FA
% f& &9 wwar g FW

E
4

iy

E

g

il

144
3

i

= FEFE 8 4,
fﬂ,’gﬂ wg”‘“géﬁa

"_‘!J )

P
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TR

g ST 1 & ® O HT ¥ qeer
i P e
FT

31

i

"4 9

113

¥ 4
o

FA F1 g1 ag WA 9 W
21 99 HHadT § IAF q€ A
1§ W dfqum a1 FT &1 AR
A HFEGIT &I ¥ g1 SO
gfgR A7 W@ §1 SERT THELS
ffami 97 98 @ & #wR g@d
TEEN 9% 9% W g1 wEfag
A FE T frfeg ) @) e
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fame = dar afww & 39 @
U9 JE-da Ff9we | giET
W @EY ®EWI § dqg ;T ST
g? ot v gftew @ ST ¥ A
ST #1 oo fafesa aefs
W FAT Sred § 99 § A &
mr #rg wEr wm fawfeo
T avg &1 Ufregs uw wifer fF
Fg Tz TEAHS FT OAWAT 8, T
FT AHAT TET F TAMC WIS AR
g1 Tz TEAHT AT W FET AR
F{ | TH UEEET & VI FY, W
THIT 9T FT AEE HE &
70w wre e faewrfeo

T WEAE W WSHE . SUTEAE
TerZw, 4% AT A@r 2, W faam

F1 WET & HIT FTIHT AT HAGA
a7 2§ &1 "9 T4 HfgU | gEA™
A1 @S FAT AN A AT AT
ST 3O ae § 9w aw faw
g W AL AR Fg W & A8
a8 ¢ fr a1 33 gfre e
R A Fga & (F Qferfeser qreis
F1 FeTEd | afed i 7 gEfeg
fe @ = Wi wfaEl #1 OF
ggg I W A ww e
gEAT w1 &Y W whEE WK
FEwES F1 a9 e S
7 owEl, ag wivie feEwY, 1984
% B g . TX T HATE
@ agmar ¥ g gaT 9Ty

314
(C.A.)

% Ugle 9 T Z | §T0 F9
ST GG F EHT § | WA A ara §
#¢ gfaas @@ o) ot @i )
THFAH ISHLE S A 398 O8
wrifs wfE T THYT

Iy faere S I AT FIX E
f& guwr sfassr &1 w97 FA1 fagr
g, @& IT AT GASIHT AAT AT |
st 78, wfaest &1 wwa IFW F=0aT
g #gifF gArHT A6 W & AN
gHd  H ©IEF I A AC AT
T IE 97 T g & Fgw
a7 g 417 1T Fga g v Far-
qEF WG ETEF Fw HE FOAG
AR THHe & JEIE AT AT ATTHY
F15 Ifac Arary gy, A" 9 AT
§ dF UaATIFgS 9T A1 SHAHL &
Fre T Friwe | AfFw ag wiasst
FT w4 gad gt qaary  afew 3
TEIART A aATET g\ W W A
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[s7 qrmad & wwE]

qgeg @afds & #WIT g4 wAda W,
qIfRaTHz W HHFawIS & fFeams £
g1 mfew @ fraw & oeadq
FAYEF- afg wORIHAGS 9T
WL £ O0 A1 HIEE@ 97 g, al
.37 & =fgu fo § ezrEes *1 *F17-
WIE FR | IHF T2 THHS &
weaa W1 §HrEAT 2, IF 97 A
FX | g7 FHT AT TE qE FEa B
fs ag wfassr &1 gwg &1 wfaesr
FT g5 I7 At & fau & faegi
7z www F9 fFar § o 39
qie ®#T e #| wafAu qmEE™
St gw w59 wgd £ f& ogw AW
THET F1E A@BT FT AW F@
FATAT @A £1 wmy g gfEgTe
Ak fasm F9HT F FIAF FAd
£ gw 77 as za& fagvz Fm
TEY FT wFT §, Fq AF A FAA
% gftads 7 & ww) A fAu A
TMEIT A q FGA F F FIAE AA
o w2 & g Far = WA
FEATET T |AWEI HF 1984 A%
# fau &7 odtHz FTFTAT 9T AR
FRa F F7 F 947, 78 T@ AR,
wreE Frfon FIET T AT AA FIA
F fav % | 7 G9@ETE g1 WAL
5 #fzars &, 71 92 IT &1 AFA
21 adt @farfas i frawmga
FoFT 21

MR. DEPUTY-SPEAKER: Mr. Basu-
deb Acharya is not here. Now Mr,
JAjit Bag.

SHRI AJIT BAG (Serampore): MY
esteemed colleagues who have just
‘spoken calling the attention of the
Minister have dealt with most of the
salient points regarding the demands
of the workers. The textile workers
of Maharashtry are' fighting for legiti-
‘mate demands. It ig not unjust or
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sky-high, as the hon, Minister has just
now said.

They are very poorly paid, those in
the engineering and chemical concerns
in that State get much more. Recent-~
ly, they have received an enhancement
of Rs. 300/- to Rs. 400 per month. At
the end of 1978, the minimum wage of
an unskilled worker in the textile in-
dustry was Rs, 470. At the same
time the minimum wage for the same
category in various engineering and
chemical companies was s follows:

Larsen & Toubro Rs. 687/-
Mahindra & Mahindra .. Rs. 700/
Rallis India ‘i Rs. 734/-
Excel ndia .. Rs, 701/-
Kamani Engineering Rs, 685/
Air Control & Chemicals .. Rs. 1292

And the condition of the badli workers
who constitute not lesg than 30 per cent
of the total workers in the jndustry, is
still more appalling. According to a
consensus, their monthly earning on
an gverage ig less than Rs. 125/-, while
the owners in this jndustry make goar-
ing profits, So.  their demand for a
wage hike is quite justified,

They ask for the scrapping of the
Bombay Industria]l Relations Act, and
it ig also quite justified, hecause it has
safeguarded the interest of the stooge
union, namely, RMMS which has no
following among the workers. This
has been proved. My esteemed collea-
gue has pressed for balot. Balot has
already been cgst during this long,
prolonged historic struggle. Workers
have proved beyond doubt that there is
not a single following hehind RMMS.
They alleged that because of some
threatening and so on, for lack of
safety the workers were not able 10 go
to the factory. Government have en-
gaged 500 policemen each in front of
two factories, 1In spite of that, not
a single worker reported for duty. That
is about the following of RMMS. What
Government ig trying to do, is to safe-
guard  the interests of the stooge union

| namely RMMS. So, their demand is
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also justified. Thig historic struggle
of the textile workers of Maharashtra
has entered the 93rd day today, and in
this Year of Productivity, it has affect-
ed the toial economic life of Maha-
rashtra. Besideg 2.5 lakh textile wor-
kers, several lakhs of workers who
are engaged in dies, chemicals, spare
parts, printing hanldoom, powerloom
and such other ancillary industries are
adversely affected, It hgas affected
the cotton growers, trade in cotton
goods and in the imporied items also.
The entire economic life of Maharash-
tra is about to come to a standstill,

There has heen a fall in production
of cloth worth about Rs. 400 crores
while milliong of people of sur country
have suffered badly from shortage of
cloth, The livelihood of at least 10
milliong of people is at stake. The
Government have made it a presifife
issug accusing Mr, Datta Samant. Who
is Mr, Datta Samant? It is your crea-
tion, it is the creation of the party
which is now ruling thig country. Pre-
viously, he was elected MLA on Cong-
ress ticket. He was an  INTUC leader.
Now, sinc. he is fighting for the just
cause of the workers, you blame him.
You have thrown these milliong of
workers gnd their dependants into the
Jaw of starvation simply to serve the
cause of this stooge union—the Anti
working Class Union  the RMMS. This
is causing a colossal loss to the econo-
my of the nation.

Now in view of the gravity of the
situation which I have just pointed
out, T want to put only one single
Pointed question to the hon, Minister.
Has the Government gssessed the
dangerous consequence of this prolong-
ed strike in the textile industry of
}Iaharashtra which is one of the major

 Toreign exchange earning industries of
the country and give up its position o
ﬁg_hf_ing- on the prestige issue of- the
Scab unlon and pring about 5 settle-
_ment of this dispute. My suggestion
also ig that if the hon. Minister fails

\

(C.A)

to do this, he ghould resign for such
an adject failure.

SHRI BHAGWAT JHA AZAD: The
hon, member has said about the disparity
or the difference between the wages of
the Engineering, Chemicals and the
textile industry. It is true. He has
opened: with this and this is the truth
At least, once in his statement and in
one point he has gpoken the truth that
there is a difference between the Engi-
neering. Chemicals Industry pay scales
and the textile industry. But the
point which he did not mention is
that whereas the wage component in
Chemicals is 4.5 per cent, in Engineer-
ing 11.7 per cent, in textile, itis 1510
26 per cent. He knows; very well, if he
knows, that there are industriés which
are capital intensive, there are indus-
tries which are labour intensive, = Both
Engineering and Chemicals are capital-
intensive, and it is true that Mr. Datta
Samant could play that trick that in
some of these industries, he  gave them
a good chunk and passed on tb the
entire thing of Chemicals for example,
1o textile and he did pass it on, For
example, in other industries, he gave
a rise agnd passed it on to the consu-
mers. In textile, it is not possible it
being labour-intensive t{o have the
same gscales. He has mentioned the
pint but did not say the reason. It is
wrong to say that Badli workers are
getting Rs. 150 or Rs. 125 as he said.
It is not that. It is true what he said
thzt there are also 30 per cent, not less,
maybe a little more, Badli workers in
textil>. But does he mean to say that
because alsenieeism in textile ix 20
per cent, therefore textile should keep,
130 per cent permanent .strenglh?
No. Sir. That is not possible Now-
where is it possible. What is possible
is, as he asked  what is badli
geiting? So far as the wages are
concerned and dearness and other
things are concerned  Badli gets the
same as the other permanent workers.
Therefore, it is a false statement to
say that they are getting very much
less and they are in trouble, That'is
not 5 statement of fact. The state-
ment of fact is that the ..Badl worker
ig also getting the same thing.
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13 hrs.

MR. DEPUTY-SPEAKER: Badli
comes and works in the absence of the
worker.

SHRI BHAGWAT JHA AZAD: That
is right,

MR. ° DEPUTY-SPEAKER: When
workers go on leave they come and
work. They are paid the same salary
as the workers,

SHRI BHAGWAT JHA AZAD: Yes.
What happens is, in the textileg there
are about 30 per cent absentees, (In-
terruptions). In this industry, on an
average about 30 per cent are absent
every day, Badlis go in their place and
they work and they get the same as
the permanent people get, So, about
the first question I have replied. The
second question  about Badli 1 have
replied. The third one is a political
question, as usual about RMMS, To
ihat political question, the political
answer I have given. If 1 give that
answer again they will ghout.

MR. DEPUTY-SPEAKER: Political
questiong you will reply poiitically,
outside.

SHR1I BHAGWAT JHA AZAD: I
have finished saying this. I have al-
ready told them, They may kindly
take stock of the situation. They have
given a call that the workers should
all combine on January 19, and again
on 19th April but the workers have
negatived them. So_ please, they
should see reason, Therefore, they
should advise the workers to go to
work.

Sir, the hon, Member has asked me
whether the Government is seized of
the dangeroug consequences of this
strike, Yes, Sir, we have. That is
why, all the time we are requesting,
we are praying to  those hon'ble genfle-
men that if they have any following
among the workers they should make
understand these dangeroug consequen~-
ces and ask them to come to work,
and if possible gtart working.
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And the last question, the cheapest
one, was that I should resign.

q teiE A dar wifF «
wraar g fr 9aar ¢9 qIFITE ard
T ~H AT R W7 '
The cheapest answer is. I reject it

outright, It is not worth considering.
(Interuptions) '

PROF. MADHU DANDAVATE: Do
not resign. The next man who will
be coming may be worse,

MR. DEPUTY-SPEAKER: Shri Su-
dhir Giri.

SHR] SUDHIR GIRI (Contai): Mr.
Deputy-Speaker, Sir, at the outset 1
should say that I am not going to deal
with the law and order problem in the
States. But the hon. Minister pointed
out that whenever the name of West
Bengal is uttered here, the WMembers
from West Bengal ghout, but I want to
object to this, that whenever West
Bengal is uttered here we do not
object. Whenever you tread on the law
and arder situation, whenever you tread
upon the sbject which is included in the
State List, we object. But whenever you
said something on the Central subject list
under th Union List, we do not object.
So, at the outset I should tell the hon.
Minister that 1 am pot going to deal
witp any subject included in the State
List of the Constitution.

MR. DEPUTY-SPEAKER: You are
on the safe side now, very safe.

SHRI SUDHIR GIRI: Sir, the pro-
gress and prosperity of the country we
do want and we want it first of all, I
think. Why do 1 want jt? And the
hon. Minister and the Government day
in day out proclaim in this House that
they also do want the development
and prosperity of the gociety and of
the country. The workers of the
country are producing the goods.
They are producing the assets of the
country and they also know that that
if production is hampered, if the eco-
nomy js damaged, then the sorrows
and sufferings will go to them and not
to the mill ownersg or o the Minister.
They know it very wel.  (Interrup-
tions)
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SHRI BHAGWAT JHA AZAD: Not
to the Member say that also.

SHRI SUDHIR GIRI: You do not
know, so you are saying so. Because
you live in some luxurious places, you
enjoy some luxuries, you are saying so.

The workers do know very well that
if they go on strike, what will happen
to them in the long run? They know
it very well that they will have to
starve. But in spite of all  this, why do
they go on strike? Why have these
textile workers in Bombay gone on
strike? What are their demands?
Some of the demands have been elaho-
rated here. ] am not going to repea!
them. But I would like to deal with
some of the demands which have not
been mentioned here.

Modernisation 1s  a good thinz. It is 2
must for the development of the socie-
ty and the country. It is also a must
for increasing our exports. But we
will have to take into consideration
the evil affects of modernisation. In
1948 in the Bombay Textile Mills, there
were 2.40 lakh workers. Due to mo-
dernisation, in 1982, their number has
gone down {o 1.64 lakh. The number
of women workers in 1948 was 40,000,
But in 1982, their number has boo
reduced to 4000.

PROF. MADHU DANDAVATE:
Equal pay for equal work.

SHRI SUDHIR KUMAR GIRI: Not
only this. The living conditions of the
workers are very poor. They have
been compelled to live in a single
room in chawals. On some occasions.
their number exceeds 25 Not only
this. They suffer from various kinds
of ailments, The accidenis of tubercu-
losis amongst the workers exceeds
15 per cent. In view of these things,
the demand of the workers to increase
their wages and some allowances, is
justified. That should be considered.
Bug  without considering all these
things, the Government is bent upon
branding them as followers of 5 politi-
cal party or a particular trade union.
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They are saying all these things thus
side-tracking the rea} issue. e &

There is no gnnual increment given
to the workers. After working con-
tinuously for a period of five years,
there is g paliry annual increase of
one per cent only. 80 per cent of the
workers of the Bombay Textile Mills
are in debt. Besides 1ihis. they are
not sanctioned any leave. They have .
to go withoui any leave. In view of
the compelling circumstances the wor-
kers have demanded increase in their
allowance, to  regulate their leave 10
accommodate them in suitable places
and all these things. All these are
humantarian problems. 1 think, the
Government should consider all these
aspects with an open mind.

The hon. Minister has said that we
are sticking to politics. But is it not
a fact that the mill-owners have diver-
sified their profits earned in the textile
millg in other industries? Is it not a
fact that those who are working in the
other units are getling higher wages
than those working in the textile mills?
I am not going to deal with the amount
of profits which the mill owners have
earned which has been pointed out by
others, The hon, Minister has referr-
ed to the Constitution. There is one
chapter in the Constitution, Chapter
IV, which deals with the Directive
Principles of State Policy. The found-
ing fathers of the Constitution thought
:n those days, in 1948 or 1950, that it
was not possible to bring in all those
socialist ideals immediately but, in
course of time the conditions of socie-
ty will change and, thereafter, Govern-
ment will bring in socialistic changes.
In that Chapter there is a gpecific arfi-
cle which clearly pointg out that there
would be reduction of disparities in
the national wealth gnd income, Butl,
after the introduction of the Constitu-
tion in our country we have been find-
ing, to our dismay, that there is no re-
duction in disparity of wealth and in-
come_ on the other hand, the disparity
is going on increasing, the rich is be-
coming richer and the poor  poorei.
The Planning Commission document



923 Textile workers

{Shri Sudhir Kumar Giri]

Tag pointed very clearly that 48.6
per cent of the people are living below
the poverly line. It is in this pers-
pective that I would like to ask a few
questions. -

Does the hon. Minister consider the
grievances of the workers as regards
Jeave, increase in dearness allowances,
living conditions ete, which I have
mentioned, justified? If he comsiders
them justified, then will he come for-
ward and take suitable measures to
seifle the dispute? Even if the mill
owners do not come forward, he should
compel them to come to terms with the
workers, because it is the workers who
are producing the assets of the country.

SHR] BHAGWAT JHA AZAD: I will
weply only to those portions which
wertain to my Ministry. Otherwise,
hon. Members lectured to uys about
Comstitution, socialist society and so
on. We know our responsibilities and
dufies much better,

SHRI SOMNATH CHATTERJEE
{Jadavpur): How can a reference to
the Directive Principles of State Policy
e called a lecture? I think the time
has come when he has to be reminded
of it every day.

SHRI BHAGWAT JHA AZAD: He
should have the patience to listen to
me instead of standing up even before
T have replied to the question. Please
listem to me. ] know Chapter IV of
the Comstitution which deals with the
Direclive Principles of State Policy.
What I am saying is that the labour
policy of the Government of India is
In ture with these Directive Principles,
which say that all such labour disputes
should be solved by conciliation, ad-
judicafion and arbitration. But we
have 1o remember that all these are
governed Ly the laws passed by Parlia-
ment and the State Legislatures. Let
not the hon. Members say that we,
who have given the Constitution to the
people of India pave forgotten it, let
them not charge ug with confusion.
“The hon. embers of the CPM ghould
ot come and lecture to uys on that
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score. ..... (Interruptions) What I
say is this. we gre not ggainst the
demand of the labour....(Interrup-
tions) Since the hon. Members on the
other side have no case, they are indul-
ging in running commentary. Let them
listen to me very patiently. Let them
hear my reply, They are very wise.
But I can reply only according to my
wisdom, not according to their wish.
Therefore, they should hear me. And
that is this. We are not against the
demandg of workers. That is why I
am pointing out that these demands
were discussed ip 1979 with the repre-
sentatives of the wunion, What the
hon. Member now wants me to do is to
throw the Bombay Industrial Act into
the sea and act on what Mr. Samant
says. That I am not going to oblige.
I am saying, we are responsive to wor-
kers’ demands, we request them once
again—we gre in full ggreement with
what the Maharashtra Government has
said—that they should come to work,
they should adopt thte  constitutional
and legal means which they adopted
in 1979 when Mr, George Fernandes
was the Industry Minister and Mr.
Sharad Pawar as Chief Minister got
this agreement signed. Not only that.
It went to the court and it became an
award. Now, if he wants to change
that award and have something more,
the proper method is not strike: the
proper method ig to sit round the table
as they have been doing in the past.
Bombay hag got a very good
history  about the agreement
arrived at in thig industry bet-
ween the management and the repre-
sentatives of the workers union and
all thig has been disturibed, and distur-
bed with a political aim in view. I am
not one of those who will permit the
hon, Memberg to take political agdvant-
age of the workers’ misery by misguid-
ing them. What I am requesting
them is, they should come to work
and ag the Maharashtra Government
has said, if there are legitimate de-
mands,they can be solved through the
constitutional and legal means gitting
round the table and_therefore, I agair
say the same thing that it is not that

we are ggainst the demands of the
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labour, they are not the champions for
the labour. They are saying about
Bombay, they forget that there are 18
jute mills which are under lock-out—
lock-out, not strike, What have they
done? (Interruptions), Now they are
shouting. The moment I mention
West Bengal they are ghouling. Let
themn hear. (Interruptions). See how
they are shouting.

Now, about the gecond point they
will shout again. Today in this count-
ry the Jowest{ wage given to a textile
worker is only in West Bengal ynder
the CPI(M) ‘Government.

13.15 hrs.

MATTERS UNDER RULE 377

(1) RBEGULARISATION OF UNAUTHORIS -
ED COLONIES DELHT,

SHRI H. K. L, BHAGAT (East
Delhi): There are over 612 unapprov=
ed colonies in Delhi, where more than
a million people reside, who generally
belong to lower middle and poor class.
The then Government in February
1977 took a comprehensive policy de-
cision to regularise these colonies on
humanitarian considerations. Since
the installation of the present Go-
vernment in 1980, a number of colo-
nies have been regularised for which
the people are grateful. Laxmi Nagar
and Shakarpur are also the colonies
which have been in existence since
long, which are inhabited by over

2 lakhs people in  pucca houses.
It answer to an  unstarred (writ-
ten) question No. 5670 answered

on 29th March, 1982. the Minister
of Works and Housing was pleas-*
ed 40 reply on the |Dbasis of
reports by the DDA that since it was
found that these_colonies were Dpro-
dominantly on Government land, they
do not qualify for regularisation.
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This answer on the floor of the
House has created strong misgiving in
the minds of the people in the Sha-
karpur and Laxmi Nagar area, as also
in other colonies. These colonies stand
on the same footing as colonies which
have been regularised. They are in
fact older than many colonies which
have been regularised and are entitled
to be regularised. @ The DDA’s report
about these colonies is no ~orrect.
More than 200 colonies, agpart from
Laxmi Nagar and Shakarpur both
in the urban and rural areas yet re-
main to be regularised and it would
be necessary to provide civil amenities
in the same and others,

The Minister of Works and Housing
was pleased to call a meeting in the
Ministry on Saturday, the 17th April,
1982, on our request and discussed the
matter in the presence of the Secre-
tary, Works and Housing, Lieutenant
Governor, Delhi and Vice-Chairman.
DDA. He was pleased to inform that
the Shakarpur and Laxmi Nagar co-
lonies were included in the list of
612 colonies as reported by the MCD
and DDA and that same  Wwill be
regularised as per the policy of the
Government.

A press release was also released by
the Ministry. Since the earlier answer
came through an unstarred question
tabled in Lok Sabha, it is necessary
that the position may be clarified in
Parliament itself. The matter is of
urgent public importance and I would,
therefore, request the Minister for
Works and Housing to make a state-
ment on the subject and clarify that
the Government will regularise all
the 612 colonies including Laxmi
Nagar and Shakarpur which figure in
the list of DDA and MCD expeditiou-
slv and take all possible steps to pro-
vide c¢ivil amenities to them as socon
as vossible,

(Interruptions).

MR. DEPUTY-SPEAKER: You must
be happy that he is rgplying_



